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FINAL ORDER NO.  59882/2024 

 

JUSTICE DILIP GUPTA 
 
Shri Shubham Shekhar, learned counsel has appeared for the 

official liquidator and states that as the assets of the company have 

been sold, it would not be necessary to press the appeal. The appeal is 

dismissed in view of the said statement.  

(Order dictated in the open court) 
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